
In thc Nntional Cqngralfl,:'w'['ribunal.,laipur

Itcm No. ()l

CP No. (IB)- 223I9/JPR/2019

TJNDER SECTION 9 OI,. IBC., 2016

In the matter of:

Anand Bhaiya Prop. Bhuvan 'l'cchnique Appl ican t/Petitio ners

VS.

Bishnoi Brothers llotels & Resorts Pvt. Ltd. .....Respondent

Order delivered on 30.08.2019

Coram: DR. POONI)l,A BHn SKARA NIOIIAN, JTiDICIAL MEMBER
SH. l{AGit u NAYY.I\R, .I'EC}INICAL MIIMBIIR

The learned counsel for thc applicant shall take out personal noticc to the

respondent ancl tl-rc rlircctors o1 the Respui'rdcnt Company by. SPAD/RPAD and

by all other modcs :rnd file prool'o1-servicc within one week from today. Post tlre

matter on 17.09.)C1').

Iror Petitioncr (s)

For Respondent(s)

(SHRI RAC;lllr ri \"r 1 \ ll.1
TECIINICA L N{liNI l} :rl{

. Raii,rak Bapna, Adv.
Non.:-appeared

ORDER

I I)R. POONT)I,A BTIASKARA i\{OIIAN)

Shakti

JLTDI('IAI, MENTBF]R


